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3. Authority under which Corporate
Debtor is incorporated / registered

4. Corporate Identity Number

5.
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Name of Corporate Person

Date of Incorporate of Corporate
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Address of the Registered Office and
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Te lephone Number and the
Registerat ion Number of the
Liquidation

8. Last Date Of Submission Of Claims

Selva Herbals Limited

U51100TZ2002PLC010141

S F No:348/3, Karadimadai

Mathipalayam (PO), Coimbatore, TamilNadu,
India, 641010.

Name: VASUDEVAN GOPU
Address: G.V. Enclave, 18/30, Ramani
Street, K.K.Pudur,

08 April 2002

Email: vasudevangopu.ip@gmail.com;
vasudevanacs@gmail.com
Telephone No: 0422-4347063
Reg. No. : IBBI/IPA-002/IP-N00291/2017-18/10849

23 October 2026

Registrar of Companies, Coimbatore

23 September 2026

Saibaba Colony (4th
Right Opp. Road to Saiababa Colony, Hotel
Annapoorna Road) Coimbatore - 641 038,
Tamil Nadu, India.

FORM A
PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulation 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

SELVA HERBALS LIMITED

Notice is hereby given that Selva Herbals Limited has commenced voluntary liquidation on
23 September 2026.
The stakeholders of Selva Herbals Limited are hereby called upon to submit a proof of their
claims, on or before 23 October 2026 to the liquidator at the address mentioned against
item 7.
The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

VASUDEVAN GOPU
Liquidator of Selva Herbals Limited

AFA No: AA2/10849/02/300627/204281 valid till 30.06.2027
Registration No: IBBI/IPA-002/IP-N00291/2017-18/10849Date : 25.09.2026

Place : Coimbatore

Registered Office: TC NO.14/2074-7, Muthoot Centre, Punnen Road, Thiruvananthapuram - 695 034,
CIN NO – U65922KL2010PLC025624. Corporate Office: 12/A 01, 13th floor, Parinee Crescenzo,
Plot No. C38 & C39, Bandra Kurla Complex-G block (East), Mumbai-400051 TEL. NO: 022-62728517,
Email Id: authorised.officer@muthoot.com

APPENDIX -IV [Rule 8(1)] Possession Notice (For Immovable Property)
Whereas The undersigned being the Authorized Officer of the Muthoot Housing Finance Company Ltd., under the Securitisation And
Reconstruction of FinancialAssets andEnforcement of Security InterestAct, 2002 (ACTNO.54OF2002) and in exercise of powers conferred under
section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice to below mentioned Borrower/s /
Guarantor/s.After completion of 60 days fromdate of receipt of the said notice,TheBorrower/s /Guarantor/s having failed to repay the amount, notice
is hereby given to the Borrower/s / Guarantor/s and the public in general that the undersigned has taken Symbolic Possession of the property
describedhereinbelow inexerciseofpowersconferredon themundersection13(4)of thesaidAct readwithRule8of thesaidRuleson this.

Sr.
No.

LAN / Name of Borrower /
Co-Borrower / Guarantor

Date of Demand
notice

Total O/s Amount (Rs.)
Future Interest Applicable

Date of
Possession

MUTHOOT HOUSING FINANCE COMPANY LIMITED

1 LAN No. MHFLPROCOC000005023984
1. Ajimon C B, 2. Babu Madhavan, 3. Jancy Larios 11-June-2026

DescriptionofSecuredAsset(s) /ImmovableProperty (ies): ALLTHATPARTANDPARCELOFPROPERTYBEINGEXTENT3.64&7.69 (11.33)
ARES RE SY NO: 116/10/2, 116/8/2, OLD SY NO: 285/5/3/13, MARARIKULAM VILLAGE, CHERTHALA TALUK, MARARIKULAM NORTH
PANCHAYATH, MARARIKULAM SUB DISTRICT,ALAPPUZHADISTRICT, KERALA– 688582 BOUNDED BY: 3.64ARES EAST : PROPERTYOF
REJIRAGHAVANSOUTH:PROPERTYOFBIJUWEST:PROPERTYBELONGSTOMYSELFNORTH:PROPERTYOFBABUBOUNDEDBY:7.69
ARES EAST: PROPERTY BELONGS TO MYSELF SOUTH: PROPERTY OF RAJAPPAN, BINU WEST : PROPERTY OF MANIYAMMA,
CHANDRIKA,PANCHAYATHROADNORTH :PROPERTYOFRAGHAVAN

23-September-2026Rs.13,81,543.00/- as on
11-June-2026

The Borrower/s / Guarantor/s in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
the property will be subject to the charge of the Muthoot Housing Finance Company Limited, for an above mentioned demanded amount and
further interest thereon.
Place: KERALA, Date: 25 September, 2026 Sd/- Authorised Officer - For Muthoot Housing Finance Company Limited
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